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KSPCB/ 1 03 | 12024-sEE- 1 Date:13 10612024

AUTHORISATION 1

Sub:-Appeal No. 41 of 2024 before the Hon'ble NGT South Zone - filed by

sm1' ushakumari K regarding granite quarry of sri' Krishna Pillai in

Ezhumattoor vi I 1 age- Authori sati on-

Appeal No. 4 I of 2024is filed by Smt. Ushakumari K regarding granite quar$/

of Sri. Krishna pillai in Ezhumattoor village, Mallappilly taluk, Pathanamthitta

district. The Environmental Engineer, District Office, Pathanamthitta is hereby

authorised to represent the 4th respondent.Member Secretary of the Board in Appeal

No. 4l of 2024 SZ.

For and on behalf of the
KERALA STATE POLLUTTON CONTROL BOARD

3/,/y
MEMBER SECRETARY

t

To
/tt 

" 
Environmental Engineer

District Office
Pathanamthitta

Copy to:
1 . Adv.RemaSmrithiv.K.

No.2, TemPle Glade APartments

Kalakshetra ColonY
Beach Road
Besant Nagar
Chennai-600090

2. Environmental Engineer,
Legal Cell, KSPCB Regional Office,
Ern:kulam.
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ENGLISH TRANSILATION OF CIRCULAR NO. PCB/HO/Circular-01/03/2017/B   DATED : 10.10.2017 

 

No.PCB/HO/Circular-01/03/2017/B                                                                                              Date :10.10.2017 

Circular 

Subject : Government of Kerala GO (P) dated 22/06/2017 regarding quarries  No.25/2017 Regarding. 

Reference:  1. Circular No. PCB/TC/WP/236/2006 dated 13/06/2007. 

        2. Circular No. PCB/HO/Circular/2014 dated 06/08/2014. 

        3. 203rd Board Meeting Resolution dated 29/08/2017. 

 

In the 203rd Board meeting, the distance limit for grant of operating permit/establishment permit to 
quarries was approved by the Board after detailed discussion as follows.  

 As the distance limit from houses, places of worship, public buildings, public road, river, lake, 
railway line and bridge has been fixed by various departments for permission of quarrying, the said 
distance limit has been decided as 50 meters with the intention of taking a uniform stand on this matter 
by discussing the matter in detail and on the basis of 22/ 06/2017 Government of Kerala GO(P) No. As 
per 25/2017, the Industries Department has issued an order increasing the distance limit for issuing 
permits to quarries to 50 meters. In view of the above Notification of the Industries Department, the 
Mining & Geology Department and the District Environment Impact Assessment Authority (DEIAA) have 
started issuing permits/environmental clearances prior to the 50 meter distance criteria. Therefore, it 
was decided to implement the board by setting a distance limit of 50 meters from houses, places of 
worship, public buildings, public roads, rivers, lakes, railway lines and bridges as approved by the 
government order. According to this, the decision can be taken by calculating the distance limit of 50 
meters in the applications which have received permit/environmental clearance. Applications received 
by the Board from the date of circular can be processed as per distance limit. 

 

Chairman 

 

 

 

By order 

                                              Senior Environmental Engineer 
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ENGLISH TRANSLATION OF LETTER 

NO.400353/PTEX08/GPO/2022/1423/(1) DATED 04.08.2022 

FROM SECRETARY EZHUMATTOOR 

GRAMAPANCHAYATH 

 
From 

Secretary 

Ezhumatoor 

To, 

E R VIJAYAN 

EETTIKKAL, 

PERUMPETTI,3, 

Chalappally, 689586, 

Pathanamthitta, Kerala 

 

 

 
Subject :-Exemption of Property Tax, shall be repealed Regarding buildings damaged or 

destroyed 
 

Notice/Report. 

 

 

Reference :- 1. Application No. SC3-1423/2022 filed by you in this office. 
 

 

 

 

In Ezhumatoor Gram Panchayat, Ward 3, this is to inform that building number 180 owned by 

Mr. E R Vijayan, Ootykal, Chalapally has been removed from the Panchayat Assessment 

Register from the first half of 2022-2023. 

 

 
 

Yours faithfully 

 
Malini G Pillai 

Assistant Secretary 
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ENGLISH TRANSLATION OF LETTER NO. 180/2022 

DATED 03.06.2022 FROM SECRETARY EZHUMATTOOR 

GRAMAPANCHAYATH 

No. 180/2022 
 
 

In Mavelikkara taluk Thazhakkara Village, Meleth Lakshmi Bhawan, on the basis of an 

application filed by C.Krishna Pillai, a site inspection was conducted and in this village Block 

No. 27 under Survey No. 296/3, 283/1, 283/2, 283/4 and in this village under Tanda No. 4875, 

Mallapally Kakaka/48 in survey no. 296/1 of 4.05 R plot in the same name of T Thandapper, less 

than 50 meters from the boundary of the property held in the name of Salim Rauthar son of Haji 

Ali Rauthar, son of Haji Ali Rauthar, in the Kottangal Kara, Kottayaman, taluk, in the same 

name as Survey No. 296/1, 6336- House No. Kakaka/47 situated at 12.00 R in Re Survey No. 

296/2 of Tandapur and Building No. 4875 at 51.00 R of Pura Plot in Re Survey No. 298/1 in 

Block No. 27 of Tandapur and 6594- As per No. 6594 it is certified that the house No. 6594 in 

Ettikal house in the name of E R Vijayan at a distance of about 20 meters is currently 

uninhabitable and there are no other habitable buildings. 

Block 27 at Ezhumatoor Village Reserve No. An area of 0.9705 ha in 296/3, 283/1, 283/2 and 

283/4 is marked for rock mining. These homesteads are not included in government reserve, 

surplus land, forest land and food production area. The information attests that there are no 

government, non-public institutions, places of worship, public road, railway line, water reservoir 

or houses within 50 meters (fifty meters) of the area marked for quarrying. 

This certificate is based on the consent letter issued by Mr. Salim to Mr. Krishna Pillai on 6th 

May 2019, and this is given to the pollution control board office Pathanamthitta office. 

 

Village officer 

Ezhumattoor 
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No.670/DOPTA/M/19 

Geologist. 

Pathanamthitta. 

To, 

Mr. C. Krishnapilla. 

        Lakshmi Bhavan 

        Thajakara P.O 

         Alappuzha 

Subject:           Mines and Minerals-Minor Minerals-Gravel-Quarrying Permit    Application for –        
Issue of   Letter of Intent -Regarding. 

References  :             1. KMMC Rules, 2015. 

           2. Your application dated 22.03.2019. 

 

Follow the instructions above.  Block-27 in Ezhumatoor Village, Mallapally Taluk, Res.No. 283/1, 
283/2, 283/4, 283/3 from an area of 97.05 ars and from this office as per your application 
under reference (2) for grant of quarrying permit for quarrying of granite under KMC Rules, 
2015 If additional documents are produced on the basis of site inspection, this office has 
decided to grant quarrying permit at above place. 

Documents to be produced: 

1. Consent from Pollution Control Board. 

2. Explosive License. The License must show all the survey numbers of the area for which 
mining permission is applied for. 

3. D & O trade license from the concerned local authority. 

4. Environmental clearance. 

5. Mining plan prepared by Njhaja for the above mentioned application area. 

Ref(1) It is also hereby intimated that this Letter of Intent is sufficient for the concerned 
authorities to grant any other permit/license for quarrying as per the Rules. Survey number and 
area should be clearly shown on all permits, licenses and clearances. 

yours sincerely, 

                         

                                                                                  Geologist. 
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ENGLISH TRANSLATION OF LATTER NO. 63/2024  DATED 10.07.2024 
FROM VILLAGE OFFICER EZHUMATTOOR 

 
 

  Mallappally Taluk, Ezhumatoor Village, Resurvey Block No: 27 
bearing Survey Nos: 283/1, 283/2, 283/4 and 296/3 of 3 houses in the homestead in 
the name of Mr. Fahad-K.Salim Chungappara, Kottayamannil Demolition 
Confirmed on 15.10 .2022. 
This certificate allows for submission to the Pollution Control Board. 

Village Officer 
Ezhumattoor 
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ENGLISH TRANSILATION OF LETTER DATED 08.04.2024 ISSUED TO SECRETARY 
EZHUMATTOOR GRAMAPANCHAYATH 

 

KSPCB/PT/ICO/10008181/2022                                                                            08.04.2024 
 

To, 

Secretary 

Ezhumatoor Grama Panchayat 

Reference :- 

1. Consent no KSPCB/PT/ICO/10008181/2022 Dated 20.09.2022 Operating permit issued  

up to  31.07.2025 to  Mr. C. Krishnapilla 

2. Letter  No.  JC 21481/2024 dated  08.04.2024 from that office  

Attention is drawn to the references. As per Ref (1)  Mr. C.Krishnapillai Meleth Lakshmi 

Bhavanam, Thazhakkara has been granted permission by the Board upto 31.07.2025 as per the 

current norms of the Board. Environmental clearance is given by SEIAA. Therefore, the board 

cannot verify whether the instructions contained in the environmental clearance have been 

followed.  

 

Yours faithfully  

Environmental Engineer 
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